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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH F;
OA No.,1153/83
New Delhi this the 19th day of May, 1999,

HON’BLE MR. S.R. ADIGE, VICE-CHAIRMAN (A)
HON’BLE SMT. LAKSHMI SWAMINATHAN, MEMBER (J)

Shri Ajit Singh,

S/c Shri Dayal Singh,

R/o Ramlila Road,

Linepar Near GRP Lines,

Mcradabad. ... Applicant

{By Advocate Shri B.S. Mainse

Union of India through:

1. The General Manager,
Northern Railway,
Baroda House,

New Delhi.

The Chief Bridge Engineer,

Northern Railway, H.C.

Baroda House,

New Delhi. .. . Respondents

[pv]

(By Advocate Shri P.S. Mahendru)
ORDER
HON’BLE SMT. LAKSHMI SWAMINATHAN, MEMBER (J):

The applicant 1is aggrieved by the order passed by

O
0
j

the respondents dated 22.3.933, rejecting his claims made 1in
his reprssentation dated 16.10.92 for promotion and seniority

of Bridge Mistry.

2. The respondents have taken a preliminary
objection to the OA on the ground that it is highly belated
and barred by limitation. They have submitted that the
applicant is seeking relief w.e.f. 1968 for promotion as
Bridge Mistry and they have also referred to the previous OA
filed by the applicant (0A-1381/86 {(T) CAT Allahabad Bench)
which was decided on 4.12.87 on which GLP filed by the
respondents was alsoc dismissed on 5.2.90. The present OA has

been filed on 25.5.323. This preliminary objection taken by




@ {

[gn]

}
| the respondents can be straightaway dismissed on the ground
w%hat they themselves have rejected his representation dated
16.10.92 by the impugned order dated 22.3.93, giving reasons
which he has <challenged 1in this OA. It is also relevant 10O
note that the respondents have themselves sent a letter tc the
applicant on 11.6.82 requesting him to send certain details
immediately on the subject of his promotion to the grade of

Mistry, BRA Grade-III and BRA Grade-II and fixation of his pay,

for their consideration, In the circumstances, since the

‘ applicant has filed this OA within two months of the passing

of the impugned letter by the respondents rejecting his claims

for promotion and seniority, we find this 0A is within

1imitation and the preliminary objection raised by the
respondsnts is accordingly rejected.

3. The applicant has relied on an eariier OA filed

by him in the Allahabad Bench of the Tribunal (Regn. NG,

} 1381/86(T)) decided on 4.12.13887. In this judgement it was

held that after the guashing of the second enguiry and the
order of removal passed by the General ‘tanager and

reinstatement of the applicant, he was fully entitied to full

o

pay and allowances to which he would have been entitied, had

he not bean removed from service., It was further held that in

terms of Ruie-3 of Paragraph—-2044 of Indian Railway
Establishment Manual, the pericd of abssnce from duty
including the period of suspension from g£.12.685 to 30.7.8C 1is

+o be treated as period spent on duty for all purposes. The

applicant has stated that he was suspended w.e.T. 15.9.62 and

-

.ad been removed from service on 8.12.65. Shri B.S. Mainee

)

earned counse! for the applicant has submitted that the
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junior. According to him, although Shri Moti Ram alongwith 14
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(s
cor the reasons given above, OA is allowed. The
impugned order dated 22,3.83 is quashed and set aside.
nespondents are directed 1o promcte the applicant to the post
of Bricge Mistiy WS T 29,2.68, i,e.,, the date from which
his juniors have Oeen promoted and alsd consider nim for
I

further promotions as Bridge Tnspector grade III and Grade I

from the dates his juniors have been promoted with all

coﬁsequeﬁtia1 venefitls, including gifference in pay and
allowances, in accordance with rules and ipstructions. This
X shall be done within two months of the receipt of a CODY of

rhis order. No order as +o costs.

(Smt. Lakshmi Swaminathan% (&.R. Adig )
Member (J) ‘Vice—Chairman(A)

San.




